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ORDER (ORAL)

(By Hop'ble Fir. Justice V.5. Flalimath,
Chairman)^

Shri P.P. Khurana, learned counsel for the respondents,

submitted that Central Board of Excise and Customs has

already issued instructions to the Collector, Central

Excise Collectroate, Chandigarh to relieve the petitioner
/

to enable him to join in the office of Central Excise

Collectorate, Delhi subject- to final decision of the

Supreme Court in the S.L.P, said to have been filed or

^  may be filed by the respondents. He further submitted that
there is no difficulty to issue orders uithin one ueek from

this date to enable him to report dt Delhi without any

further delay. Ue record the statement of the learned

counsel for the respondents and dispose of this petition.

However-, we make it clear that we shall take serious view

of the matter if steps are not taken, as submitted on behalf

of the respondents.

2. Let a copy of this order be sent to the Collsctor,

Central Excise Collectorate, Chandigarh, the Secretary,

Central Board of Excise and Customs as also the counsel for
the petitioners, forthwith,
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